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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 6/

NEW BOMBAY BENCH

St. '
xAx No. 544/90

TRAYXHNS. 1.98

DATE OF DECISION __ 18.2.1931

Dte.of Supplies & Disposals Non- Petitioners
Gazetted Staff Association,Bombay & anr.

. Shri L.M.Nerlekar : Advocate for the Petitioner (s)
/e . Versus
J Dept.of Supply,M/0 Commerce,G0l, Resnondents
WewSethi—&AnTS '
_“.;\ Advocate for the Respondent (8)

CORAM

Y The Hon’ble Mr. M,Y.Priolkar, Member (A)

P

“The Hon’ble Mr. T ,C ,Raddy, Member (3}

1. Whether Reporters of local papers may be allowed to see the Judgement ? VL
2. To be referred to the Reporter or not ? ‘UL
3. Whether their Lordships wish to see the fair copy of the Judgement ? K

4, Whether it needs to be circulated to other Benches of the Tribunal ? 'VL
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BEFORE THE CENTRAL ADNINiSTRATIUE TRIBUNAL
NEW BOMBAY BENCH, NEW BUMBAY

St ALNo.544/90 , (Eg)

Directorate of Supplies & Disposals
Mon-Gazetted Staff Asscciation,Bombay '
and Another. e+« Applicant

u/s,
Oaptt. of Supply,Ministry of Commerce,
Govt. of India,New Delhi and Ancther. +«+a Respondents

CORAM: Hon'ble Member (A) Shri M.Y.Priclkar
Hon'ble Member (J) Shri T.C.Reddy

Appearance

Mr.L.M.Nerlekar
Advocate
for the Rpplicant

CRAL JUDGEMENT ODated: 18.2.,1991

(PER: M,.Y.Priolkar, Member (A)

Mr.L.M.Nerlekar for the applicants. This is an
application challenging the order dated32?.8.1990 of the
Government of India, Ministry of Commefce, Degpartment of
Supply merging =£ two offices, viz. Directorate of Supplies
& Disposals, Bombay and Directorate of Supplies (Textiles},
Bombay. The application has not yet been admitted., Today
Mr. Nerlekar states that he is instructed by the applicant
to Qithdrau the application as there is no cause of action.
The application is accordingly permitted to be withdrauwun at
the request of applicant with no order as to costs,
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(T.C. REDDY) ~ (M.Y.PRIOLKAR)
MEMBER (J) MEMBER (A)



